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. 4=7-1996 Learned counsel Mr.P.,Goswami for
] R L ' the applicant is present. None for the A
‘respondents. Show cause has not been RN
5 7’) % s ~ Y submitted. Service report awaited.
L . List " for show cause and consideration |
(’/7)‘, 9 m&/Lﬁ""["/ 2 9 7/ of Admission on 128-96 ,
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13.8.96

TR T Mr B.E.§h¢ar-;na for the respondenta. At

the request of Mr B.K.sharma list for A
o . consideration of admission on 20.8.96. -
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20~8-96 Learned counsel Mr.K.Ke.Goswami <\
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Mr P.K.Goswami for f.he applicant.

e

for, the applicéqt. None for the respon=
dents. Show cause has not been submitted.
Mr.S.Sarma prays for short adjournment
on behalf of Mr.B,K.Sharma.’’*

" Adjourned for Admission on 30-8=96,
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. 1 3+9.96 Mr P.K.Goswami for the peti-
¢ ,"tionei'. feave note of Mr B.K.Sharma,
f

ol : o {Rallway counsel.,
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Issue notice on the respon- l

‘dents with copy of the M.P. for objec
i : -tion if any. . .

1(‘0”’“’\ s i The epplicant may sé€rve copy ®

zof this order together %ith copy of

f"ﬁ")/% ‘the Misc.Petition directly on the

: respondent No.4, i.e. Deputy Chief

13- 9. 9€ . - Engineer(Con.),Maligacn,Guwahati .
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: List on 13.9.96 for further
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M.P.No.113/96 ( 0.A.No.95/96 )
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) Learned counse! Mr P.K. ,Coswami
for the applicant. Leave note of Mr B.K.
Sharma, cousnel for the respondents. Show

cause has not been submitted. n

"List for show cause and consideration
of admission on 26.9.96.

Member

Mr P.K.Goswami for ‘the petitioner.:
None for the respondents. B

In this Misc.petition the appli-~ |
cants have stated that although the '
transfer order has been stayed pending i
disposal of show cause and considera-
tion of admission on 20.6.96 the
applicants have not been paid their
salary inspite of their regular atten-
dance in the department and have not
been alloted works inspite of represe-
ntationfto that effect. Learned counsel
Mr P.K.Goswami has submitted that the
applicants are in great financial i
difficulties because they were not -
paid any salary.

I have heard learned counsel for
the applicants and I am of the view
that pending submission of show cause
by thesreSpondents and disposal of the
same and consideraticn of admission
further interim direction is to be
issued to the respondents. Thereforé,
the respondents are directed to forth-
with allow the applicants to work
pending disposal of show cause and
consideration of admission and to pay
the applicants salary for the period
they actually worked. Liberty to the
respondents to apply for alteration,
modification or cancellation of this
interim order.

Misc.Petition disposed of.

Copy of this order may be furni-
shed to the counsel of both sides.

brge g5t
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Mr p.K.Gosﬁami for the applicant.
Leave note of Mr B.K.sharma. |
List for consideration of admission
on 13.9.96.

Membder
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Learned counsel Mr_f.P.K'.' Goswami
for the applicant. Leave 'note of Mr B.K.

Sharma, counsel for the respondents:Show

cause has not been submltted .

LlSt for show cause and con31derat10n

of admission on 26.9.96.

Mefn er

Mr P.K.Goswami for the appli-
. cants. Learned Railway counsel Mr B. K.
' sharma has not appeared and he has
submitted leave- note.
Show cause has notsbeen submi-
_tted though notices have been duly .
served on respondents No.l, 2 and 4.
List for show cause and consi~
deration of admission on 10.10.1996.
' Vide order of today in M.P.No.
113/96,,a copy of which fs plaved in_-
this O.A.,further interim order has
.been issued on the respondents .

Membeér
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I - same be served on the counsel of the
e . _Q, - ' . ‘applicant. - - . : .
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' ,M o ~ and further order on 19. 11.1996.
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., et : N
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P " S : for the applicant.
. o , - o List for "consideration of admission
- | on 3.12.96. . L
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» 10-1-97 Learned counsel Mr.P.K.Goswami
for the applicants Mr.3.9arma subinits
on behalf of Hr.B.K.Sharma, additional
written statement of the responda‘nts
with 11 copiss of letters written by

13- 10 91
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Re spee séme of the applicants showing condi-
}"‘“ fz z/"" tion placed /them for accepting the
Yo o= spare memos. Copy of the written
=gl statement may be served counsel of
the applicants.
) List for muchrex consideration
. . of Adnission on m 20-1-97.
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o . 20-1-97 None present. List for considarus

. Aed). L) fo b tion of Admission on 29-1-97. (
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1\ 29-1-97 Learned counsel Mr.P.K.Goswami

‘\ . for the apnlicants. Mr.B.K.Sahrma: for 1
(‘5‘ P the respondznts. Additional writtean I

T statement has been submitted by the

. respondents and copy has been rcceived }

/f—~2- F - by the counsel of the applicant as |

3 | stated by him. i

, 7) W/ 5 Kns "a—a‘-f—dt 12O Heard counsel of both sides. {

A) A et/ A)}g g.‘ch “mn Perusncd the contents of the applicaticn 1!

Siu_ K~Jb &b 7eo /T G560 - and txxx relief sought for. Applicaticn '
KA = . is admitted. Case ready for hearing.

‘ By consunt of both sides list for :
%)) /'W ﬂpfjﬂydﬂﬂﬂea hle:aring on 12.2.97, i
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2

soh e - 3.12.96 Mr. P.K.Goswami for
applicants. ’ i o o

s 0 . ~ Mr. S.Sarma seeks for short
Q-f‘/\&‘ (2 r. [ {\«\B _ adjournment on the ground of personal 3
.'7 Mﬁ J"> cL ‘ difficulties of Mr. B.K.Sharma, :

_ Adjourned for order on 6.12.1996
ﬂ’ \V » °

- : - \ B ‘ Me(égér/
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6.12.96

’ . LA Mr. S.Sarma for Mr. B.K.Sharma"f.'.ﬁ'v“

copy‘zs of release ordert of the applicants @ 7

applicant Nos. 3,8,13,14,20, 21, 22, and 24 Wit

i ' v cop)‘u“co Mr. Goswami in support of written statement. |

. : Mr. Goswami_submits that neither theserelease orders }

. nor any -ﬁ% release orders have been served Qr? ‘
the applicants. Therefore his contention is

Mr. P.K.Goswami for the applicsguis.

~release orders without serving copies to
applicants are ineffective.

Adjourned for consideration of admiss
on 31‘.12.1996. The respondents shall apprise t i
Tribunal on that "date whether the release orders'

the applicants had been served on the abplicants. _‘1‘-.

. 9
: Member
. t:?/ ‘ ‘. .
1l
- ’ 0 v =
. : + 31.12.96 . Learned counsel Mr D.C. Gbswami for the |

applicant. Learned counsel Mr M.K. Choudhury,:.;gl"

: LR learned Railway Counsel for the respondents. Mr 4

C,— {ﬂ, /Aﬂ eenr Choudhury submits that he may be allowed a short

(")7_4. . ‘ B adjournment to enable him to file documents ;I
6—{ supporting service of release orders on the }

"g\yl 1% - applicants: N

Adjourned for consideration of admission :
on 10.1.1997.

Mr Choudhury may submit docwr{laents with 3

copy -to the counsel for the applicants, © %
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12.2.97
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‘ Mr P.K.Goswami for the applicarmt.= |

Mr B.K.Sharma for the respondents. -

Mr Goswami submits that since the’

i
*applicants in the O.A have been screened

'

by ‘the respondents he may be allowed to
withdraw this application. Prayer is
allowed.

application is dismissed on with-
drawal. ‘nterim order dated 20.6.96
is vacated. The applicants may join
their posts in the respective places of
posting pursuant to the impugned order
of transfer.

Méé%éf”
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II{I' THE CENTRAL AMINISTRATIVE TRIBUHALssss GUWAIATI BENCH

i‘((An appl:.\.ation under Section 19 of the

Z‘dma.m.strata.ve Tribunal Act, 1985).

0.A.No. ?K//%
sri Paresh Chandra Banaan
ani others , e+ Mpplicants.

Vergus

The Union of India and

others . e.. Respondents.
I NDEX
) 1, ' . . .
f?o Description of documents page Noe
1. application Vo to 1L
2. Verification | {F
3. Mnnexure -A(1) 1%
3 '
4, ¢ mnnexure A(2) . | S
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6. Annexure A(4) .2_‘ .
7. Anhexure A(5) . * 59
8e mnexure #kx B 52— 28
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IN THE CENTRAL AMINISTRATIVE TRIBUNAL GUWAIATL BENCH
GUWAH ATZJZI,

" DETATLS OF THE 7@PLICATION

1. Particularg of the spplicants
A7 8 Sri Paresh Ch.Baman
‘son of Simbhu Ram Béman.
P "~ . Vill,porakuchi,P.C.Sondha
Dist.Nalbari, '
-'ﬁ,/rZ’//. ‘Sri Bhaben Baman
Son of late Sona Ram B_aiman

Vill, :’orakuchi ,P.0.50ondha

D.'L s’c o Nalbar.l o

\‘;4/ Sr.l BRishoy Chandra Das .
son of Late Purka Das | ¢
Vill. Hatikuchi,?.0.Tulsibari

Dist, Kamrup o

\/é/ Sri Rabindra Nath Baman . . .
son of Sri Simbhu Ram Bamnan

'Vvill., Porakuchi,?.0.3ondha

o ’i‘_st. Nalbari.
4. Sri Gamir Ali
" son of late Haidoir Ali
vill, Uttar Bardol P.0.Bardol
D‘ista (anrup.

\%i Dwipen Kalita,

son of late Phatik Ch.Xalita,
Vill % P.Oa Sondhao
. ‘ - . e 2
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son of Sri Naniram Kalita,
Vill.Bichennala

p.0.Jomtola ‘ .
Dist.Kamrup. |

sri anirudho Baman,

son of late Degharam Baman
Vill. Baikar kuchi

P.0O.50ndha

' Dist.Nalbari.

Sri Jameed Ali

son of late Somir Ali

CD'

Sri Ramesh Ch. Kal:n.ta, g

Vill. Khundikar,?.0.Bealkuchi

Di st.Xamrup.

Sri Dabiram Boruah
son of late Abhoi Bo.ruah
Vill, Perak an.” .0 .80ndha

Dist.Nalbari.

sri Gajendra Borhah
Son'of late Mogara Boruah

Vill. Barakuchi,?.0.Sondha
Disgt.Nalbari

sri santher Ali,
s/o.id.sarik AlL

. Dist.XKamrup.

sri. sohir ali,
Sono £ Paninur Ali
Vill. & P.O., Udiana

Dist.Xamrupe.



b %4

15.

\ 17.

18,

¥

Sri Melek Ali @

-

Vill., Kaoi Hari

Dist, Nalbarie.

Sri Kutub Ali .
Son of Gani Ali

Vill, Kurari Sahnopa
P.O.Rangia

Dist, Kamrupe

Sri Taizul Islam

S$/o0. Farina ali

Vill, Rangapani
P.0.Barghuli,Dist.Nalbari
sri Keshab Ch.Xalita
Vill, Talaibari
P.O.Tulsibari

Dist.Xamrup

Sri Pratul Baman

son of sri Lakhi Badritan
vitr. Part<an towehs
P.0.S0ondha

[ ]
Dist . Nalbari

Sri Dayaram Saloi

s/0.Late Kadhi Ram Saloi
Vill, Kaoimari . -
Dist.Nalbari.

sri. Ramesh ﬁajbongshi

son of sri Ranjit Rajbangshi
Vvill.Bhadra Mangal

P .0 .Xhatikuchi

Didt .Nalbarie

sri Karimuddin ahmed . @xﬁ@
-

son of late Fazor Ali
@

Vill and 2.0 .}Jdiana
Dist. Haibarl. Kamruy @
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22. sri Jagen Ch.Das,
son of Laghanu Ram Das ' @

Vill. Bighennala

P .0.Jomtala, Dist. Kamrup.
\23’/. Sri Naren Ch.Xalita,

son of late Apinta Kalita

' vill, Bichennala

P .0.Bishennala

P.0O.Jantala, Dist.Xanrup.

2«‘21:. Sri sarbeswar Baman
son of Late Mohewdra Bagnan

Vill, pParashushi,?.0.Sandha
Dist.Nalbari

APLICANTS

2.P ARTT.CULARS OF THE RESPONDENTS

le . The Union of India,
represented by . .

The Secretary to the Govt.of Ipndid,
Ministry of Railways, New Delhi
)

- 2. The General Manager, N.F.Railway

Maligaon, Guwahati-731 0011l.
3. The Divisionél Railway Manager(F) *

N.F.Railways, Alipur Division
Alipur Duar

\ﬂ. The beputy chief Engineer(Con)
Maligaon, Gauhati 781 011 .

««« Respondents.

3, PARTICULARS OF THE ORDER AGAIN ST VHIM
PPLICATION TS MADE s

| & )+
&%
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5 . E
This applicatinon is directed against the @S
order of transfer dated 26.2.96 issued by the Deputy
Chief Engineer Con/GC/MLG vide its oxder no.
81.E dated 26,2.96 transferring the applicants, without

giving their service benefits although they hawve

been serving for more than 12 years continuously. .

4,JURT DT CTION OF THZ TRIBUNAL

The applicants declares that the subject
matter of this application is well within the juris
diction of this Tribunal as all the applicants are

anployeeé of the Centmal vernment and the dispute

- relates to their service conditions. The subject

matter of the case are common to all the petitioners/
applicants.as such they may be allowed to approach
jointly through the single petition under rule

4(5) of the CAT(Proceedings) Rules 1987, ’

5, LIMITATION Y

The applicanté further declare that this
application is\ .within the period of limitation.and
there has been no action/order made, either allowing &r
disallowing the varione representations of the |
appointments by the Respondents. Further more the
impugned order of transfer has not yet been served

upon the applicants nor it has been given effect to.

o

&

@



‘places.

6,FACTS OF THE CASE:

\
6 %
ie That the applicants are citizens of India

and are pemmanent residents of Assam.

2i. That all the applicants have been engaged/
.rcruited in the Railvays, after beir‘lg duly selected
by the Railways selection Board as Cdsual Gaugémen in
the year 1984 under the PVUI/CDN/Rangia,N.F.Railway,
Since the date of their joining as sudh all of

them have been rendering their voluable service
continuwously till date,As s;uch,I all of them have

comlﬁleted more than 120 working days.

A few ocorvies of those appointment letters
are annexe@ hereto which are marked as

Annexure A(1), A(2), A(3), A(4) and A(5)

iii. That as per their appointment.letters the
applicants had joined to their services and subse

quently they were transferred to differgnt’

[ ] .
A statement as to the list showing their
respective joining date as ' ell as transfer of .the

appdicants is given as under s

Slo Name of the Date of Transfer OmerS.
| applicants joining
1 2 3 4
1.Paresh Ch.Barman 3.5.84 - Transferred to CPWI/BG/

@N/PRO in 1986 and at

present vorking in Guwahat

2, Sri Bhaben Bamman 3.5.84 do
3. sri Bishoy Ch.Das 3.5.84 do ' “j-
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4.,Sri Rabindra Nath 3.5.84
Bannan. '
5. Sri Camir ali 17.4.84
6. Sri Rwipen Kalita 17.4.84

\% §7
transferred to PVWI/MON/BYU in t
the year 1988 and subseguently
transferred in 199% and 1995

at present serving in Gauhati

at Digaru,

Transferred to ®WL/BG/WON/PNO
and now serying at GaLmati.‘
o

transferred to CPWL/BG/@N/

PNO in the year 1986 and

again transferred to PWL/@-C

8. Sri Anirudha Baman 1704.84

17.4.,84

Q. Sri Jan‘lsai I‘lli

10, Sri Doloi Ram Baruah 17.4.84

11. Sri G‘ajendra Baruah 17.4.84

C/JID and at present working
in Gauhati.

Transferred to @ WI/BG/ON/PID

and subsequently transferred

to PVL/G -C/OCon/Jid in 1994
and presently vorking in Gauhati,

Transferred to ®WL/BG/C/PNO in
1986.Now vorking at “auhati
PIO, .

Transferred t& C°VI/BG/C/PNO
in 1986 and subsequently
transferred to PVWI/G-C{@ON
D& in 1990 and is working

in the same place. . .

Transferred to @ WL/BG/C/PNO
in 1986.5ubsequently transf
erred to PVI/BG/O/Barsoi

and PW.1/BG/C4ID and

at present at JID.

Transferred to @ WI/BG/CCK/pNH
in 1986.cubsequently trans
ferred to PVJl/BG/C/Barsoi next
transferred to PV1/P=-G/C/JID
and was working at JID.

5




"}
| - &
12. Sri Samaher Ali 17.4.84 transferred to CPV\I/CON/’gU in ,
' 1988, subsequently transfe
rred to PWL/G-C/®N/JID
and afterwords transferred

to PW1/G.C/C/OGU and at
present vorking there.

13. Sri sahir Ali 17.4.84 do

Sri Melek aAli 17.4.86  Transferred to @ VWL/BG/C/PIO
in 1986.gubsequently transferred

14,

to P WL/BG/C/BYU Bormoi and
afterwirds transferred to
PW1/G-C/C/JID and how
vouwking there.

15. Sri Rutub ali - 17.4.84 do

Transferred to C®VI/BG/C/
ENO in 1986 amd subsecuently
transferred to PVI/BG/C/Baraoi

and aftervords transferred to
PWI/G-C/C.J’ID and now warking

there,
17. Sri Keshab Ch.Kalita 17.4.84 do . .
. L}
18, Sri Pratul Baman, 17.4.84 transferred to P WL/BG/GIPNO.S
. subsequently transferred to .

PVI/BG/C/Malda in 1987 and
again transferred to PWL/C/Jid
in 1993 and is working ther®.

transferred to C VI/BG/C/PNO
in 1986 and transferred to

PWL/BG/C/Barsoi and trans
ferred to PWL/G-C/C,.JID
and is working there. .

19.5ri Daya Ram Saloi do

do

Transferred @ VI/BG/G/Bvh
in 1988 aftervordg transferred

to P.Vi.1/G.C/@ON/TID

' 20.Sri Ramesh Rajbangshi do

21.Sri Karimuddin Ahmed do



‘,;" 3

" in case of transfer.

22, cri Jagen Ch.Cas 17.4.84 Transferred to P WI/BG/ DN/

THD in 1986.ext transferred
to PVWL/BG/C/Barsoi and again
transferred to PWl/B-C/MON/JID
in 1992,

23.8ri [\Iaren@m.‘.t(alita 17.4.84 Transferred to @ W¥BG/Q/PNO in

1986 and now.morking there.
®

- 24, Sri Sarbeswar Bamman do Transferred to CPWL/BG/ON/

PNO in 1986.subsequently, trans
ferred to PVI/BG/G/Barsoi and

again transfenered to PXLE/C—C/C-BJ

BJI.Now working at BJI.
]

ive That thepe applicants beg to state that as

mentioned ahove all of them have completed more than

A

1290 days of work day entinuously and as such they are

v e

-,

entitled to get pemmanent emp loyement with consequential

beneflts as given to other employees under the Rai lways
Department. The applicants begto state after the completion

of 120 days they are entitled to get all service benefits
®

. . . '
Ve That the applicants beg to state that under .

the Raloway Board!s circular No.E({EG511-75-CL/77 dated

12.11.75 casual 1abourers am substltutes who have completed

‘4( four)months con,tinuox.Is ser.v:i.ce shoulc.il be emnsidered for

empenellment by the screening comm.ttee for absorption.

e

aga:.nst regular Clas., IV Posts. as such for non screening

—————

of the applicants, they have been denied from their legiti

mate duese

vie That the applicants beg to state that they

were recruited initially after conducting a selection test,

Q\/ .

\j\
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“An

in 1986 but they are not regularised till to-day, (Sgg

wiile some other persons engaged much latter to the

applicants, mere already regularised,but not the a;#plicants
wit For which the applicants havebeen sufffering immensely in &
much as no allowance as admissible to a r:agular emﬁloYee

ﬁas been received by them. Further if any misfortunate
ha;ppens to Rimkx them duringj this period of transfer,

they will not get any compensafion from the Railway.as

such the family of the applicants are not secured till

to-Gay ingpite of their valuéible sexvice for a quite

long time,

(vii) That the applicants beg to state that some

persons recruited much later to your applicants have

/

already been absorbed on regular basisand allawed ;:o.draw

all benefits. -

®
(viii) That the applicants bég to state that they
have been transferred from place to place as stated .
above but theyare not getting the benefits, as they

are not regarded on regi.llar emp loyee, even after

serving for more than 11 years in the Department.

(i=) That the applicants with a high hope of

regularisation of their services, complied with each
_transfer order, inspite of great hardshipe.

' \»
w—“’g

N
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ﬁ%/

e That the persons who have been appointed
much after to the applicants have already been

regularised and they ars getting all benefits.

XI That the applicants beg to state that
(. .

as they are 4th grade employees, sO the impugned-

transfer oxler has caused great hardships to them

without getting any allowance on transfer and without

security of their lives. *

XY That the applicants beg to state that

still they have no objection in transfering them to any

s

nearby stations from Guwahati, provided their families

e

are secured.

XLIT. The appliéants being very poor persons could

not afford to stay at different distant, places
at their own risk. Jowever they are ready to
join as directed by the Résponc’lent .No.4, of the Railways

authority undertakes the responsibility of paying .

compensation and benefits to the persons concerned.

xIV.  That the applicants beg to state that

several transfer male earlier as stated above,
they have been suffering without any fault on .

ﬂ1é't‘0 ’ .



- xv) That the aplaiicants have been drawing their

Y
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o~

Adalaries since their appointment upto the month of

April, 1996 and they are still attending to their duties

as bafore, but they are not allowed to sign ‘any attendance:

register prepently. A i ot

(xvi) That an enquiry the applicants could come

to know that purported office letter has been issued

by the Respondent No.4 vide office brier No.31-E dtd,
26,2,96 transferring your applicants., Be it stated that no

T s ————

oopy has yet been served upon the applicénts hor any “infor-

mation has been given to them nor they have been released

from their service as yets

A copy of the said letter is annexed hereto and

marked as Z{mgggure Be . .

(XVII) That the applicants beg to state that as no

'screening has been done in regpect of the applicants they
have been finanéiallﬁr effected in each oase of transfer
as they have not been allowed to dréw»benefits like
Tran.;sfer allowance, Insurance benefitsg, Bennianary

benefits and the like benefits.

(T %) That being aggrieved the applicants preferred

several representation b fore the authority ooncerned, but

till date no action has been taken by the respondents for

. regularisation of the service of the applicants and for

&

¢
b
d

)
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A copy of these representations’is annexed
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staying the trangfer order.

hereto as ANNECURE C. .

7.GIOUNDS FOR RELIEFs = | . .

The reliefs are prayed for on the following

P

amongst grounds -

. : 1wadones

A. For that the transfex is one of .'che,\condi ion of
. | AN 3

service and the applicants are to follow it, provided

L

e .
R een———

pm——

the consequential benefits are given to them,

B. For that as per Railway Rules the applicants

have acguired th,é, atatus of other regqular enp loyees
.""’W"‘.' ) _“-——”‘-——\_,\‘_// .

on completion of 120 days of sexvice and have earned

seniority too and as such; this cannot be denied o
' )

them, '
®

Ce. For that the Respondents sought to have

treated the 'applicantsras regular railway servants

~——
.

in the 4th Grade cadre immediately on completion of four

months(120 days) working days and sought to have put:

allow them to raw all bénefilts in case of transfer of them.

D. | For that for the apathy of the regpondents
the junior of the applicants have been put in the

process of screening and~ test and allowed to draw all
benefits before the applicants which is discriminatory 'r~>

and violative of Article 14 of the Constitution of OJ@’“

s, R R
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(B) For that the applicants have been denied the
benefits to which they are entitled to. .

F. | For ti1a1~; the 4th Grade employegs like the
%pplicants shoum not have been transferred frequendly
without giving f£ull service benefi_ts to them.

G, - For that there is no job security of the

applicants inasmuch as they have crossed the age limit

for other Gmvernment servicese.

H, For that for negligence of the department

and delay in proce eding the applicant's case ad disposing

of the applicants® claim, they are put to suffer enour

mous loss and injury.
8, RELIEF SOUGHT FOR | | ‘ .
- A .
. IH the facts §nd circunstances dated albove,
the applicants pray for the following reliefs:

i i that the applicantg ! .
{a) A direction tha applicants have

acquired the status of regular workmen under the Railways

Department and they are entitled to get all benefits

——— >

on their transfer.

* " .

(b) To give all the service benefits entitled
by Railway serxrvant, na_nely, yearly increment .

leavé; railaway pass, medical benefit, provn.dent fund,

'pensidnéry benefit, guarter facility etc. to the y>

aprnlicants. &(\\/
/ \
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(@) To pass an interim order staying the operation

of the iopmmmast purported order No~.81-E dated 26.2,96

issued by the Regpondent No.4.

(@) - and any other relief the applicénts are entitled
“

under the law and equity.

9. INTERLM ORDER, IF PRAYED FORe
Pending disposal of this application the
[ ]

Hon'ble Tribunal may be pleased to pass interim order

for staying the operation of the impugned order dated
/26.2.96(Annexure B) and direction may be issued to the
Respondents to allow theapplicants to serve in their

present resgpective posts and riot to disturb them from

their continuity of services during the pendency of this
[ ]

appmkr application.
[ ]

10.DETALLS OF RWMEDIES EXiAUSTED
The applicants declare that there is no - .

other alternative effecacious remedy available to the
. .

applicants at present than to prefer this application

under the facts and circumstances of the case and after

denisal of justice to them.

11.IF THE MATTER tIﬁ PENDING IN ANY OTHER_ QURT:

"

N

,;':>'
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The applicantg declare that no application

has been filed by the applicants in any other Court regar
ding the matter involved in the application and as such no
application is pending in any court. However, an appli

cation has been filed by the applicants praying interalia for

a direction to the authorities to screen the applicants
for regularisation, before this Hon'ble Tribunal, The same

was regidered as O.A. 80/96. In that petition,.this Hon'ble
[ ]

oourt was pleased on 28,5.96 to give liberty to the appli
cants to file a seperate petition.ixs such this present

petition has been filed,

A copy of the order dated 28.5.96 is annexed

and marked ‘as Annexure D,

L]
-

12. PARTICULARS OF POSTAL ORDER/BANK DRAFT IN RalsPECT
OF TIE APPLICATION FEES: . .

A(i) Name of the Bank on which
dravn : il

(ii)Demand draft Hoe ¢

T e e o B g

B3.B. (i)Indian Postal order No. 3 44/ 84— of 54 9€,

(ii)Name of the Issuing office, Guwzhati @O

(iii)Date of issue of the IPO  May, 1996
(iv)post office at which . o
payable at. At Guwahati G.F.O.
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13, DETAILS OF INDEX.

An Index containing the details of the

documents to be relief upon is enclosed, °

14,LIST OF ENCLORUES

As stated in the index .

Verification

I, Sri Paresh Barman, son of Sri

Sambhu Barman, aged about 32 years, by
profession employee under the Railway
Department, Guwahati, resident of

Nalbari, Assam do hereby solemnly affirm and
verify that the contents.of this application

from paragraphs 7 [fo -~ /Lf. —_—

are true .to my knowledge as one of the applicants

[}

and I have not suppressed any material facts.

And I sign this verification on this
12th day of June, 1996 at Guwahati,  °

|51y
Signature of the applicant,

(sRI PARESH BARNMAN)
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Gvermment of Assam ,
Department of Labour: Employment Exchange
Nalbari.

No.GRD,9/84/1676-98 dated Balbari, the 2.5.84,

To gri parech Ch.EPaman,
Rege. n0.3979/82

Aub Recruitment of Casual Gangman
Dear gir,

You i1ave been gnclosed by the selection Board
for the post of casual Gangnan under the PV¥/Con/Rangiya,
N.F. Rai laway. , !

You are, therefore, recuested to report to

P ¥1/Con/Rangiya, NF. Rai lwa‘y' immediately(within 3 days)

P ¥
|

with all certificates in original and employment exchange |

Regist ration Card. .

[ ]
No.TA/DA is admissible for the purpose. .

[ ]
Yourg faithfully,

ad/-
2.5.24
(p.C. Sama) . .
Assistant BEmployment officer,
Employment Exchange,MNalbari.

Copy to

The Assistant ingineer, PVl/Con/Rangiya,NF Railway for
. information and hecessary action vith reference to his

letter no.Nil dated 3004.84 ' .

51/p.€8.5ama

Assistant Em; loymeht officer
0 Emp loyenert Exchange, Nalbari
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nnexure a(2)

Gvernment of Assam
Department of Labour: Employement Exchange

Nalbari. .

No.CRD.9/84/1380-1547 dtd. Nalbari, the 16th april/s4,

To Spi Rahir Ali
Regan007 4’29/83 . . N .' L ]
Sub Recruitment of casual Gangnan.

Dear sirz,

You have been selecteid by the s election Board
for the post of casual Gangnan under the PWl/Con/Rangiva
I\:f. F - Ihi 1‘I'Jay.

You are, therefore, requested to report to PW1/
con/Rangiva, N.F.Railway immediately (within 3

days)with all certificates in original and employment

exchange Regld ration Card,

No. Ta/DA is admissible for the purpose.
| Yours faithfulg.y, y .

Assistant Employment officer,
Emp loyment Exchange, Malbari,

Cony to | ' .

The Assistant Engineer, PVWl/Con/Rangiya, N.F.Rly

for infomation and necessary action with reference '

to his letter no.nil dtd. 16.4.84.

S sd/;F.C.Sanna

Agsigtant Employment officer,
Bmployment Exchange ,Na}bari.



P W1/ Con/Rangiya, N.F.Railway immediately(within 3 days)

20 ,

Annexure a(3)

vernment of Assam
Department of Labour
" Employment Exchange,Nalbari.

No.CRD.9/84/1380-1547 dtd. Nalbari, the 16th Zpr.'84.

*

To Sri Samsher Aali .
Reg. no.438/83,

sub ‘Racruitment of Casual Gangnan.

Dear Sirk,
.

You have been selected by' the selection Board
L}
for the post of Casual Gangnan under the PWl/Con/Rangiya

N.F.Railvaye.

You are, ths refore, requested to report to

vith all cert_ificatés in ofiginal and Employment Exchange
Registration card. ' .
No.TA/DA is admissilb for the purpose.
Yours faithfully, .
/- . ’
Aseistant Employment officer
 Emp loyment Exchange, Nalbari. .

Copy to
The hssistant BEngineer, PW]./Gon/Rangiya,N.F.Rlys for,

jnformation and necessary action with reference to his

jetter no.Nil.,dt.16.4.84.

Assistant Employment officer,
Empp loyment Exchance, Nalbari.
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annhexure Al 4)

®vernment of Assam
Department of labour

Emp Joyment Exchange, Nalbari.

No .0 RD=9/84/1380-1547 dtd. Nalbari,the 16th A>ri*84

To gri Karimuddin zhmed, o
Peg. ho.58/83

sub Recruitment of casual Gangnan.

Dear sir,

You have Dbeen selected? by'the‘ selection Board
for the post of casual Gangman under the PW1/Con/Rangiya
N.¥,. Railwaye. ' | _ ,;
You are, therefore, requested to eport to PW1/ |
Con/Rangiya, N.F.Rly immediately witin 3 days with all
cerfificates in original and employment Exchange Regist
ration card. >
NQI.TA/DA is admissible for the purpose. o

Yours faithfully, .

¢ sd/- p.C.S8ama

PR R

Assistant Employment officer,
Emp loyment Exchange, Nalbari.

- Cony tO

The Assistant Engineer, PWL/Con/Rangiya, N.F.R.

for infomation and necessary actionwith request to his

letter no.Nil dtd. 16.4.84.

(P.C.Sama) . .
Assistant Employement officer

W X" Emp loyment Exchange, Nalbari,. \
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®vernment of Assam v’ !
Department of Labour Employment e

Exchange,,, Nalbari.

No.GED. /9/84/1676-98 dtd. Nalbari,the 2.5.84.

To Syi Ramegh Kalits,
Peg. ho.2898/78 - ‘
“Aub Recrui'tment of casual Gangnan. * _ | o

Dear 8ir,

You have been selected by thé Balection Board
for the post of casual Ganaman under the P.W.1/Con/Rangiya
. ]

N, F.Railway.

You, are threre reciuested to report to

PW1/ Oon/ Rangiya, N. F. Rai lway, immediately(within 3
days) with all certificates in ori ginal and Employment
ExJ1 ange ReglsL rat:Lon Card.

No. TA/DA is adm:.ssmble for the pumose.

Yours faithfully, °
Sd/"' E L) co Sarl.ﬂa

* pesistant Employment officer,

.

Fnployment Exchange officex, Nalbari.

cony o .

The Assistant Engineex, PV 1/Oon/Rang1ya, N.F.Rly,
for information and necessary action with reference to his

letter no nil dated 30, -.84

Asstt. Employment officer,
Emp loyment Exchange, Nalnari.




14.8ri Rabindranath Baman

Gangman

15.Sri Bhuban Pd.¥ha"

16.Sri Conir Ali G/man

17.8ri ¥Weipen Kalita *

N%/ “

%

P.Wl/C/DGU(Digaru )"

10 W/ C/HG
P W1/ C/BNO

PHI/C/DGU

0

n

23 Anneculre @.
OFFICE OF THE
Deputy Chief Enginer/ chy/Con/GC/NLA, Guwshati 781 001.
Office order no.51-E dated 26.2.96
Following unscreened Cia/OPC_: of this unj:t have been
transferred and nosted as mentioned against each in their
same capacity,pay & scale with immediate effett. .
S/No.Name & Resignation At present wrking Basted
1.Sri Ratneswar Dora G/non PW1/G/®K By CD/NOON
2.Sri Bhaben Hazarika " PW1/C/BIT "
~ 3.5ri Basudev G/Non " . "
4.,6ri Budhilal Lama " "
5.s5ri Srikanta Das % CILYE/ C/ENO n
6.Sri Rahijuddin " PWL/C/JID "
7.5ri Ajit Kr.sen " PWl/C. @K "
8.5ri Bijoy Kr.Ghosh, Chow  DSk/C/PNO "
9.5ri Narayan Bora,6/man P W1/C/NGC, Hew
Gauhati
10.Sri Bhaben Baman" P W1/ C/pNO " K
11.8ri Bikhy Ch.,las " m "
12.Sri Paresh Baman" " "
13.8ri 'Ramesh Kalita PVL/C/NGC "

s,

wder

K
4
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18,Dhameswar Talukiar, G/non
19.5ri Bipin Ch.Xaiborta *
20," Aniruddha Bamman, G/men
21.Adul Jalil, Gamean "
22 Tamched ALL"
23.3ri NarenCh.Kalita "
24,% Sari)eswar Bagman "
25.5ri. SurenCh.Das "
26."vMojamil Ali, Gangman
27 " Damodar Das "

28." Daloyram Barua "
29.% Gajerdra Barua ¥
20," somaher Ali, Gamgnen
31." sahir Ali, Gangnan
32." Malek Aii, Gangmnen

- 33,% Kutub Ali, Gangnan -

34.5ri Taisul Islam, G/man

PVL/C/DGU
CIWL/C/BIO

£}

1]

PUL/C/O

CP W1/ C/PLO
PW1/C/HIL
I0W/ /@K
PON/C/HJ‘I
"
BUil/C/TID
(1] . o

]

i

i

"

PW1/Cc/Jid

© 35,5ri Keghab Ch.Xalita, Gangnan"

36." sri Pratul Bamman/G/non

37.%"8ri Doyaram Saloi "

n

38.5ri Ranesh Rajbangshi, G/Men®

L]

'39,.3ri Jogen Ch.Das, Gangnan

40.5pri Rarimuddin 2hmed "

PYL/C/ @K

S

Dy. C&/C/MIN
B9y . CE/C/MIN
"

0

"

;

fn

"

It

n

u

"

"

"

n

n

This iussued with the approval of CE/®N/II &

CE/MN/1/MLG against the PP/12 of file No.YW/227/BG/Q®N °

~

| B-3 gt JII

sd/-i legible,

20.2.96

Dey Chief Engineexr/Con/GC/MLG
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No.V/227/BG/®N/E-3 pt.IX dt. 26.2.95.
Copy for infbmation & MNecassary action to
1.34(P) ONAILG -
2.CB/@N/IIMLG
3.3/ @N/V/HLG )
4PA & C2/Con/MLG R

. L ]
5. Cp WL/ CON/ BG/BNO . DSK/ N/ BG/P N0, P UL/ CON/HIT, 108/ MON

CeK, P Vi / O N/DGU/RGC, JID, (PK

They are advised to spare the alove staff
with the direction to report o their new place of

postihg under intimation to this office immediately.

6.8i1l] section at office.
7 JDAG/LMG

8,D%/TSK
9.3pare copy for personal file,

10.5taff concerned.

ﬁ/"’ 26 e 2 . 96 *
Dy.Chief Engineer/dN/GC/MLG




y.3 Annexure C.
To
The Dy.thief Engineer/Con/GC/MLG

N.F.Rai lway.
{Throudh proper channel)

‘'sub . Transfer and posting

Ref, Youroffice order no.31-f dt.26,2.96
8ir,
With refersnce to above mentinned order, fhe following

staff under PV1/Oon/JID like to represent thg following facts
L J

. for your kind consideration.

That Sir,we were appointed on Ca/CEC in the year
1984 under »DIBn.still then we were working in several
project in N.F.Railvay.To s_o.eak the truth,we ere loitering Xk
like *vagalond* hers and there.As. a réSult we become
frustrated and feeling insecurity in our service life.From
reliabl‘e source it owme to our knowdge that large number of
staff are going to be screened and decnnolised within a shoit

time.50, we request'you 'not to transfer on bayond Gauhati

£ill completion of secrsening on the other hand, as originally

we are from ABDJ Division,we will be highly obliged if you
transfer up to any project under ABDJ Dn.Now Jo.gighopa
project also opened aﬁd staff are transferred to that project
for maintanance works.Mosgt of us from I;ahrup district and it
will be very helpful for us if you transfer us to Jogighopa
project. ik 'c_ame to know that some CL/C?C umder Pll/CPK/Con
aretransferred to Jogighopa project, who are most junior

to us.So if any employee transferred to that project, ye

should get first preference.

We hope you will consider our appeal sympathtically

and will issue favourable order, .
ith regardis, Yours aithfully,
- leTaizal Iskam .

2.5ri Doleramn Barua
3.Pratul Barman
4.Gajendra Barua

. _ 5.Xutub Ali

Copy to . 6,.,4d.somcher Ali
BJ/Jagiroad Branch .
for infomation & Necessary action please.
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CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH
| GU WAHATI. . .

0.A. NO.80#96

sri Paresh Ch.Barman & Ors...Aprellant(s) .

Vse . .
Union of India and ors .. ..Respondent@s)

Mr.Dibakar Goswami .
Mr.P.K.Goswami , Advocates for the applicant.

L . . ..
Mr.B¢K¢Sharma, Rly, Advocate for the res-pondent .

O'rci e T,

28.5.96 _
| Learned Counsel Mr.P.K.Soswami for the applicants

‘None for the respondents. e

There are 24 applicants and they have sought pe

rmission to'join topether in a single petition under rule

4(5)(a) of . the CaA.T(Procedure)Rules,1987.Heard Mr.

Goswami, Prayer allowed in terms of Rule 4(5)(a) of the

CAT (Proceduré)Rules,1987 as they fulfil the condition

prescribed under the Fule. . ]

. Heard Mréuoswami for admission perused the
contents of the application and the reliefs so&gthThe
application is admitted subject to dete mination of )
limitation in the final hearing.Issue notice on the reépon.
dents by Registered post. Written statement within € wecks

List on 17.7e9é'for written statement and
further orders.
| Heard Mr.Goswami on the inreim relief prayer.

The interim relief as prayed for cannot be granted in this

“ef . 0.~ However, the applicants will be at liberty to file

, 0+ .
t§§5> Q}G#J/ a seperate 0.A, in the matter of transfer without '

“?x Q&F prejudice to the rights and contentions raised in this

4{ application. ‘
Qggp’ _ Tt is made clear that pendency’ of this OLA,

shall not be a bar for the respondents to consider

regularisation of the services of the applicantse.

’

sd/-Membe (Admn)
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The answering respondents beg to state as follows :

N
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{MINI STRATIVE TRIBUNAL :: GUWAHA

P : Shri Paresh Ch, Barman & Ors,
- -Versus - v

Union of India ard others,

WRL TTEN STATEMENT ON BEHALF OF THE RESPQNDEN TS

Y
1, The answering respondents have cone through the

copy of tﬁe application on tle basis of which the above

case has been registered and have. understood the contents
thereof, Save and except the statements which are specifically
admitted hereiRbelow ; other statements made im the O.A.

are categorically denied. Further the statements which are
not bome on records are also denied and the aspplicants

are put to strict proof thereof, .

2 . That with regard to the statements made if
paragraphs 6(i) and 6(ii) of the O.A., the an'swering
respordents d not admit ,anything contrary té the relevant

records,

3. That with regard to the statements made il.!
paragraph 6(iii) of the O.A. the answering respondeats .
state that Shri Taizul Islam, Sl, No, 16 against whom
date of joining has been shown as 26.3.84 is not correct.

Asg per recoxrds, his date of joiming is 17.4.84,

4. ' That with regard to the statements made in
paragaph 6(iv) and 6(v) of the O.A. it is stated that the

relevant rules vide letter No, E/NG/4/Cl/41 dated 11.9.86

COntd. o0 OP/2.
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and clarification has been issued as follows :
‘l’
"0 IEEXET XN ThBMinistIy of Railways haver decided

Gupin

on principle that casual labour employed in project
also known as "Project Casual Labour™ may be treated
. °

as temporary (temporary status) on completion of

360 days of continuous service with consequential

Pryapan Mumer

benefits ; but their absozption’again‘S'c regular post\

depends on vacancy, seniority and screening test etc,®

. . ! . L]
5. That with regard to the statements mazde in

paragraph 6(vi) of the O.A., it is denied that the spplicent
who were recruited initially after markix conducting a

" selection test in 1986, The applicants were recruited in

1984, No junior casual labour working as G/mar in scale

<

Rse 775-1025 to them have been regularised as (Xass-IV(Group-D),

They are workirg as G/mah in the scale of pay of ks, 775-1025/-,
: ) .

" If any casual labour/G/man expired during the time of his °
: [

tenure, compensation under the Workmem Compensation Act,

1923 is paid observing all necesSary fomalities,

6. That the answering respondents deny the contenticns
made in paragraph 6(vii) of the O.A. and reiterate and
reaffirm the statements made hereinabove, No junior persom

to the applicants working as G/man in scale of Rs, 775-1025

have b2en absorbed on regular basls against Group 'D' posts
in scale of R, 775-1025/- as alleged. The applicants have
been working as G/man im scale of Rs, 77510 25/v.

7. That with regard to the statements made in

paragraph 6(viii) of the O.A., it is stated that casual

+

Contd.....P/3.
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1 sbourers are deemed to be terminated from service as

and when the works are complete =rd fow which they *
were recruited. However, as far as possible, these

casual labourers are transferred from one place to another
'so as to maintain continuity of their services and not

to deprive of their livelihood., .

8. That with regard to the statements made in

Q
N
paragraph 6(ix) of the O.A., it is stated that the case {

‘of the applicants for r.egulax:isation of services will be\

considered as and when theirvtum will oome which will be

'dependent on seniority, availabil:aty of posts, screening

9. That £he answering respondents deny the contenticns
‘made in paragraph 6(x) of the O.A. and rexkxe reiterates
and reaffims the statements made &bove.

10, That with regard to the statements made in
paragraph 6(xi) of the O.A. the answering O:e;poxaden;:s
state that the applicants are_liab19< to be transferred
f rom one place to another where works exist and tequireme.nt

of staff is there, Thus the questlon of getting any

allowance copsequent upon their transfer does not ard se.

11, That with regard to the statements made in.
paragraph 6(xii) of the 0.A., it is stated that the
applicants are liable to be tranéferred to the place
vhere works exist and requirement of staff is .the:e. )

Contd....P/4.
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12. That with regard to the statements made in
‘paragraph 6(xiii) of the O.A. it is stated that the
applicants are liable to be transferred on the degrees S
of works of the present unit, They are no;t entitled to !E
get transfer allowances and other comsequential benefitss
S

‘ ‘until and unless they are screened ané absogbed on

}_ reqular basis, ‘ ‘ * :
x," : ’ §
13. That with regard to the statements made in \k |

paragraph 6(xiv), the answering respondents while denying
the contentions made therein, ereiterate and reaffimm

the statements made hereimabove,

14, That with regard to the statements made in
paragrap hs 6(xv) and 6(xvi) of the 0.A., it is stated

that the spplicants have drawn their salary upto 2pril
e iR -

1996, They have not been allowed to wei:k in the pressnt

re——— - e

e

‘unit as they have already been transferred out by, the
impugned order dated 26.2.96 d spared acgordingly on
W o 3/4,5.,96 vide Pm,ngde-I/wN/Gc;aag; road and Chief
' W w Pemanent Weigh Inspector/Ton P;a_rjdu‘:letter No, ND/CON/
“” WD:AHQ] G-@/E/02 dated 3.5,96 and No. E/I/BG/CDN/%are/%O.t}
: + | dated 2,5,96 and E/1/BG/Con/Spare/3514 respectively.

Their LPCs have already been sent to thel r new place
of posting, Thus there is no questiocn of attending
their duties., Since they have been transferred and

spared there is no question of allowing them to sign

o

- their Attendance Reglster.

15, That with regard to the statements made in

mntd’ooclp/so



5
“ o

-5"'

paragraph 6(xvii) of the O.A., the zRpXiZSRX=E answering § P
respondents while denying the contentions made therein
reiterate and reaffirm the statementsmade above,

| | 5

16, That with rega:d to the statements made in

paragraph G(xix) of the O0.A., the answering .respondents §
state that the regt:llarisation of the serVices of the §
applicant will 'b-eﬂ médé on thelr turn, No preferential N
treétnent may be given to the applicants., However, thei.;:
suwch regularisation are alsov dependent on the avallability
of vacancy, seniority, screeni.ng test etc. It 1s stated
that the transfer order dated 26.2.96 has already been
implemented, Hence the interim orderspassed in this

connection are liable to be vacated.

17, That with regard to the statements*u{;de in
pxxagxasik the grounds taken by the aspplicants in support |
of their contentions in O.A., the answering r&spondents
state that the applicants are not entitled bo‘ get‘ any
transfer bepefits until and unless they aré screened

and absorbed on regular measure, No junior pmexkay person,
e

-of the unit has been allowed for screening, regularisation

of service and consequential benefits as G/Man ¥x4
in scale of R,775-1025 as alleged., The applicants are
working as G/man in scale of ks, 775-1025/-,

18, That j:he respondents state that as pointed ve.‘

the transfe@rder was issued in the interest of service

and the same was for the benefits of the -a,pplic ants,

They have already been spared and the LPCs etc., have been

L

Contd....P/6.
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sent to their new unit on their posting,

> &

19. That wkx in view of the £acts and circumstances
stated above, the instat applic ation is not maintainable
and liable to be dismissed with cost.. ’

20, ‘I'hat the answering respondents suramit that the

{impugned transfer order has al ready been imploemert ed

—~ - . - a B

’ and spare orders have also been issued by different N

subordinates. In this connection, the answeripg respondents

‘crave leave of this Fon'ble Court to produce the relevant

records at the time of hearing gf the instant application,

/VERIFICATION

I, Shri ﬂﬂwa/ﬂ /{W(mé ] aged about

years,‘ the respondent Mo, /7’ in the aforesaid 0.aA., do

hereby solemly affirm and verify that the statements
made above are true to my' knowledge and I ha‘ve.not

suppressed any material facts.

Mnd I sign this verification on this the /5 AR

y/ﬁwaﬂo MW&NW |

CoN/ Gl

ply dif E f’"w‘/

day of October 1996,
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BEFORE THE CENTRAL ADVINISTRATIVE TRIBUNAL )
GUWAHATT * BENCH, , ;5
IN THE MATTER OF :- R\
0.4, No. 95 of 1996 | )
P,C., Barpnn & Ors, ees Abplicants.
Vs.

Union of India & Ors. ... Respondents,
[}
AND

IN THE MATTER OF g=

Additionnl written stntenent on

j behnlf of the respondents.

The answering respondents beg to state as followg s~

1. Thnt the answering respondents have alrendy °

, s .
filed a written statement in the above mentioncd cASe.
Contending inter-alin that p?rsucnt to the transfer

orders igsued invrcspect of the appliennts, all of thenm
have been spared enabling them to join their new plnce

of posting and their last Pay Certificate (IPC) have

also been sent to the concerncd authoritibs,

2e That out of 40 staff transferred under the

samc order, all others except the applicants have earvicd °

Contde. &2
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ouﬁ:tho'trénsfer order and they arc doing their dutics 2;
at the now place of posting. They arc’rOgularly bcing Q%
pnid their salary. The applicants in thg instant casc have “zg
not joincd theix dutics at the new place of posting an?
instondvhnvo filcd the nforesnid ensc by supErossing.thb
naterial facts. However, from the statcments made in °

..
'M.E. No. 199/96 filcd by the applicnts it is cxystal .
clear that they are wéll aware of their sparing from the
old unitsﬁ to the new units. In the said MP,, the applicnnts
'hnvo contended for their alternative accommodntion at

| ]

Rangin and Jogighopa. Zfrescntly no construction work is
going'on at Rangin and the works at Jogighopn arc at the
verge of complction. Accordingly, thexe is no vacancy/works
at Rangia and Jogighopa. Neithor it was cexisting when'
the txansfer order was issucd. The applicants cannot have

their choice place of postinge.

3 Thnat thc angwering respondents sbate that .

, . .
all the appliconts are well awarc of their sparing fhom
the old units to the ncw unit§ in-ns-nuch-as sparc mcnos
werce issucd to dhem individually as well as the saﬁe were

hung in the Noticc Boarde The applic nts also submitted

their letters in the month of May, 1996 making the acceptance
A sttt

of sparc nmemos conditional. By such letters thoy urged .

upon the authoritics for payment of salnary for the month

of April?96 naking the samc condition precedent townrds

reecipt of the spare lotters. | )

Contdo e e 3'
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) Some of such lctters are anncxed as ANNEXURE *A*

scrics. %he respondents fupbher crave leave

of the Hon'ble Tribunnl to produce the re%;vnnt

rceords at the time of hearing of the instdnt

casec, .
4, That the answering respondents state that it is
an adnitted position that all the applicants are well awaxe
of tholr order of transfer and sparc meroZ. However, with
the sole purposc of making out a easc tﬁby have suppressed
the sonc from this Hon'ble Tribunal. Iaw is well settled
that refusal to accept spare momos and for that natten,

Ony oxder should be decmed to be ndequate service on the

incunbentse.

5. That the answering respondents submit that'
in view of the above, it is evident that the applicants °
[ Y *®

have not comc before this Hon'ble Tribunnl with cledh

hands and therc being suppression of materinl fact, the

instant O0.A. is liablc to be dismissed on that score

nlonce,

been filed bonafide and for ends of justice.

COnt(lo eevod
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VERIFICGCATION,

——————

I, 25 e-K‘ 4“’\1’0"& s aged about B5 years,
- . /
by occupntion Railwny Scrvice, working as D%ocbdts EGTTWuwg/
G““/AQCU//%4“tET“ﬁ“ of the Nowrthenst Fmontier Railway, .
J

do hercby solemnly affirm and state that the statomcnts.
nade in paragraph 1 to 5 arc tiue to my information being
natters of records of the casc and the Tests are ny
hunble subnmission before this Hon'ble @ribunnl,

Of) 7y ADUTY waw?—, A’A}??ﬂ

gy, CHYET 7T
@ Lo Y RS R

w il

| AR o I L
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i’i{iu\«\ by WWedg ?eﬂmwa
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